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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 514 OF 2025

IN THE MATTER OF:
SANDEEP KUMAR VERMA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)
INDEX
S.NO PARTICULARS PAGE
NO.
1. AFFIDAVIT BY RESPONDENT NO. 5,

DISTRICT MAGISTRATE, BIJNOR IN
COMPLIANCE OF ORDER DATED 17.10.2025
PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

2. A TRUE COPY OF THE SAID JOINT
COMMITTEE REPORT IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE-1

3. A COPY OF THE MINUTES OF MEETINGS
DATED 21.04.2026 IS BEING ANNEXED
HEREWITH AS ANNEXURE-2

4. A COPY OF THE SAID LETTER DATED
02.05.2026 IS ANNEXED HEREWITH AS
ANNEXURE- 3
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A COPY OF THE SAID SHOW CAUSE NOTICE
DATED 13.05.2026 IS BEING ANNEXED
HEREWITH AS ANNEXURE-4

A COPY OF THE SAID LETTER DATED
12.01.2026 IS BEING ANNEXED HEREWITH AS
ANNEXURE-5

A COPY OF THE SAID LETTER DATED
30.04.2026 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE- 6

A TRUE COPY OF THE LETTER DATED
11.05.2026 IS ANNEXED HERETO AND
MARKED AS ANNEXURE-7

Date: 19.05.2026
Place: NOIDA

THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE DM, BIJNOR
EMAIL-bhanwar(Q9jadon@gmail.com | 9315560584
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 514 OF 2025

IN THE MATTER OF:
SANDEEP KUMAR VERMA
...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)

AFFIDAVIT BY RESPONDENT NO. 5 DISTRICT MAGISTRATE

— e e

BIJNOR IN COMPLIANCE OF ORDER DATED 17.10.2025 PASSED BY
THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

e e ————————————————————e ittt L e RN LR ADE4INN KAy

NEW DELHI

I, Jasjit Kaur aged about 40 years, D/o Shri Parminder Singh, presently posted as

District Magistrate, Bijnor, State of U.P., do hereby solemnly state and affirm as

under:

That I am well conversant with the facts and circumstances of the present case and

am competent to swear this affidavit,
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I. BACKGROUND OF THE MATTER

“~

\’ Vi

<
Sy g
1. That in the present matter, the Applicant has raised a grievanc?e\igﬁ'@ﬁ;e/

encroachment on River Malan in Najibabad, District Bijnor, Uttar Pradesh,

2. That the Hon’ble Tribunal vide order dated 17.10.2025 has directed the
respondents to their response/ reply by way of affidavit. The operative part

of the order is as stated below:

“S. In view of the averments made in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh through
Additional Chief Secretary, Environment Forest and Climate Change,
Government of Uttar Pradesh (2) Principal Secretary, Irrigation and
Water Resources Department, Government of Uttar Pradesh, (3) Director
General, National Mission for Clean Ganga, (4) Member Secretary, Uttar
Pradesh Pollution Control Board (UPPCB) and (5) District Magistrate,

Bijnor who stand impleaded as respondents no. 1 to 5.”
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II. COMPLIANCE/ ACTION TAKEN IN COMPLIANCE OF THE
DIRECTIONS ISSUED BY THE HON’BLE TRIBUNAL

A. JOINT _COMMITTEE INSPECTION DATED 06.01.2026 AND
07.01.2026

3. It is submitted that in compliance of the directions passed by the Hon’ble
Tribunal vide order dated 17.10.2025, the nominated members of the Joint

/’O—'-’\\ Committee conducted a joint survey/inspection regarding illegal

A true copy of the said Joint Committee report is annexed herewith and

marked as ANNEXURE-1

4. Tt is submitted that some recommendations have been given by the Joint

Committee from which are produced as under:

S.No Directive Current | Gap/Recommendation | Concerned
Status Department
1 Identification Incomplet | Conduct  hydrological | Irrigation /
and GIS | ¢ no | studies; delineate | Minor
mapping of | formal floodplain for 5, 25, 50, | Irrigation
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plan augmentation

river and | demarcati | 100-year return periods;
floodplain on prepare GIS map with
notification
2 Catchment Ongoing | Prepare integrated | Irrigation /
m rehabilitation | degradati | catchment management | Minor
“;mgh}i on; no | plan addressing forestry, | Irrigation &
Eﬁg?z:oa éj formal agriculture, groundwater, | Forest
ijﬁ g plan and erosion control Department
3 Encroachment | Identified | Conduct formal survey; | District
identification through [ issue notices under | Administrati
and removal site visit | applicable land acts on
4 Drain tapping | No Identify all drains; | SMCG /
and STP | tapping; | design NMCG
construction no interceptor/diversion
treatment | lines; construct STP with
facility adequate capacity
5 Review of | No Conduct capacity | Swachh
treatment existing | assessment of  any | Bharat
facilities facility available MSWM or | Mission
for Malan | treatment infrastructure; (SBM)
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e at

present

irrigation canal and/or

industrial users

Riparian Buffer | Non- Demarcate riparian | Forest
existent, | buffer zone and | Department
only plantation of native
weeds species A
found

Treated water | Not After STP construction, | SMCG /

reuse applicabl | design reuse pipeline to | NMCG

. ACTION TAKEN BY THE DISTRICT ADMINISTRATION

5. It is submitted that on 21.04.2026, meeting of the District Ganga Committee

was convened under the chairmanship of the Deponent wherein directions

were issued to the Regional Officer, UPPCB, relevant portion of which is

produced as under:

“According to the applicant, encroachments and illegal colonies, such as

Abu Fazal Colony, exist. In connection with the above, the District

Magistrate directed the Regional Officer of Uttar Pradesh Pollution

Control Board, Bijnor to collect all the required information from the

concerned departments and ensure timely sending it to the concerned for

further action”
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A copy of the Minutes of Meetings dated 21.04.2026 is being annexed
herewith as ANNEXURE-2

6. It is submitted that the District Administration along with the UPPCB again
surveyed the stretch of River Malan in the catchment of District Bijnor on
02.05.2026. It is further submitted that River Malan enters at Village-

O“ A R } athurapur Mor, Najibabad in District Bijnor and meet River Ganga at

’ < o Pa\ singh 11 lage-Rawli.
(2 [ogmrser |1

ﬂ g nof U [:;
\2 RNQ“-SQ(‘\QHZDO"& 5

Malan, EO, Nagar Palika Parishad, Najibabad, vide letter dated 02.05.2026
has informed the RO, PCB that the map of the Abu Fazal colony is not
approved by the Development Authority and no application for the approval
of map of the colony has been received in the office of Nagar Palika
Parishad, Najibabad, Bijnor.

A copy of the said letter dated 02.05.2026 is annexed herewith as

ANNEXURE- 3

8. It is submitted that subsequently, the Sub- Divisional Magistrate,
Najibabad vide letter dated 13.05.2026 has served a Show Cause Notice

to Mr. Naeem Ahmad, S/O Nazir Ahmed, Resident of Mohalla
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Rampura, Najibabad U/S 10 of the Uttar Pradesh (Regulation of
Construction Work) Act, 1958. That in said Notice, a prompt response has
been sought from Mr. Naeem as to why an order for demolition/ sealing of
the illegal Abu Fazal colony shall not be passed.

A copy of the said Show Cause Notice dated 13.05.2026 is being annexed

Gajendra Pal Singh \

Advooate Slot?ry Oét:;, \
e 80y ACTION TAKEN FOR DETERMINATION OF THE FLOOD PLAIN

9. It is submitted that the determination of the floodplain of the River Malan is
underway and an estimate amount of ¥36.18 lakhs was paid by the
Irrigation and Water Resources Department, to the Survey of India, Map
Division, U.P. Geospatial Directorate (Northern Region), Lucknow. That
further, the Survey of India, Lucknow, vide letter dated 12.01.2026, had
stated that after the tender process and allotment of contract, for providing
the DEM and ORI data, an estimate time of minimum four months will be
required to provide the desired data.

A copy of the said letter dated 12.01.2026 is being annexed herewith as
ANNEXURE-5
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D. REGARDING DRAINS MEETING IN THE RIVER

10.1t is submitted that there are 08 major and minor drains discharging

untreated flow in River Malan. The details of which are given as under:

S No. Drains Flow (MLD)
QLAR .
J*\l- Yashvantpur Drain To be measured

/<
* m%\w” X by the Irrigation/
@ | e N )L .
% e ety 2008 | © Jal Nigam
%44 QyZ. Abufazal Colony Drain (Kachna Drain) 2.774
Mroruts
3. Ramleela ground Drain 0.75
4. Santoshi Mata Mandir Drain 0.532
5. HMH Hospital Drain : 0.772
6. Shakur Nagar Drain 1.056
7. Dhoom Singh Drain 0.096
8. Oil Depot Drain 5.039

11. That UP Jal Nigam (Urban) Moradabad vide letter dated 30.04.2026 has
submitted an action plan and timeline to the Regional Officer, Pollution
Control Board, Bijnor and the District Magistrate, Bijnor for the tapping of

above mentioned 7 drains. As per the above letter dated 30.04.2026, UP Jal
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Nigam (Urban) has proposed the establishment of an STP of 11.1 MLD for

the treatment of discharge of above said drains.

A copy of the said letter dated 30.04.2026 is annexed herewith and marked
as ANNEXURE- 6

the Regional Officer, Pollution Board, at the earliest.

A true copy of the letter dated 11.05.2026 is annexed hereto and marked as

ANNEXURE- 7

13. That the Deponent, being duty-bound under law, is committed to
ensuring strict compliance with all directions of this Hon’ble Tribunal and
undertakes to adhere to any further orders or instructions issued hereafter,

without demur or delay.

14. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal and it is prayed that the same be taken on record.
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v

DEPONENT
VERIFICATION
Verified at &‘ﬁn o on this |8 day of May, 2026, that the
R

contents of the above affidavit from paragraphs 1 to |4 are believed to be
true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

b%meon!hr Sdayoﬂhe"l
sﬂgtasbeen fified by.. @P@h

whe is personally known to me.. Jad
mﬁre )nslarehe:e»tapp i

DEPONENT

{OR 246701 (U P)



102 ANNEXURE-1

W TS sR aftvevo, T Reeh F Raree shogo Wear-514 /2025, Sandeep
Kumar Verma Versus State of Uttar Pradesh and Ors. ¥ UIRa 3w fR=ies—
17.102025 & IYUE B Haw ¥ Hygaw FroEvr s |

o W wRT afevo, 9¢ Reeh ¥ ReRnfE shoto wea-514 /2025,
Sandeep Kumar Vemma Versus State of Uttar Pradesh and Ors. ¥ WIRe 3T
fesid—17.10.2025 @ W siw Frean 2 - e

1. Mr. Sandeep Kumar Verma resident of Mohalla Taksal Najibabad, District
Bijnor, Uttar Pradesh has sent a letter petition dated 17.05.2025 by email, which has
been treated and registered as Original Application for exercise of suo moto
Jurisdiction in view of law laid down by Hon’ble Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and others, (2022) 13 SCC
401. :

2. The applicant has raised the grievances regarding encroachment on River Malan in
Najibabad, District Bijnor, Uttar Pradesh. The relevant part of the letter petition,
treated as original application, enumerating grievances of the applicant reads as
T

4. Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in Schedule
I'to the National Green Tribunal Act, 2010,

3. In view of the averments made in the application, we consider it appropriate to have
response of (1) State of Uttar Pradesh through Additional Chief Secretary,
Environment Forest and Climate Change, Government of Uttar Pradesh (2) Principal
Secretary, Irrigation and Water Resources Department, Government of Uttar Pradesh,
(3) Director General, National Mission for Clean Ganga, (4) Member Secretary, Uttar
Pradesh Pollution Control Board (UPPCB) and (5) District Magistrate, Bijnor who
stand impleaded as respondents no. | to 5.

6. The Registry is directed to prepare and attach memo of parties to the application and
issue notices to respondents No. 1 to 5 requiring them to file their replies/responses at
least one week before the date hereby fixed.

7. In view of the averments made in the application and the facts and circumstances,
we consider it essential to constitute and accordingly constitute a Committee
comprising nominees of Regional Officer, Integrated Regional Oftice, MOEF&CC,
Lucknow; Additional Chief Secretary, Environment Forest and Climate Change,
Government of Uttar Pradesh, Principal Secretary, Irrigation and Water Resources
Department, Uttar Pradesh, Member Secretary, UPPCRB, Director General, National
Mission for Clean Ganga and Mr, Raman Kant, President, Bhartiya Nadi Parishad,
First Floor, Samrat Shopping Mall, Garh Road, Meerut, Uttar Pradesh (Non-Otficial).
The Non-Official Member of the Committee will be paid honorarium of Rs. 50,000/~

QM}"‘“W"C/**‘" 1%@/%*
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(one time) besides travelling and boarding/lodging expenses. The expenses of the
Commitiee for convening meetings, travelling, boarding/lodging etc., will be bomne by
the UPPCB out of environmental compensation amount lying deposited with it
UPPCB will be the nodal agency for co-ordination and compliance.

8. The Committee shall look into all relevant aspects pertaining to riverine ecology
and aquatic life and in particular the issues of (i) identification /demarcation of area of
Malan River and its translation on GIS Map: (ii) rehabilitation and management of its
‘catchment area; (iii) encroachments on the same and removal thereof; (iv) tapping of
all drains discharging in river Malan by construction of STPs etc.; (V) review of
existing treatment facilities for treatment of industrial effluents and domestic scwage
and improvements required to be made and (vi) reuse of treated water from
STPS/CETPs for irrigation by connecting the same to irrigation canals/channels and
industrial purposes by laying down pipelines connecting the concerned industries as
the case may be.

?. Report of the Joint Committee may be filed at least one week before the date hereby
1xed.

. m%mﬁﬁém,aumumﬁuawﬁim%m
HEAT-Ta35849 / W—7 / aovo WR-514 /2025, RiB—17.12.2005 B BRI gapeor
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g, ﬁma%wﬁrﬁ?m?'ﬂ'wmi). o % Prerem & —
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Z-wrfi / e a7 aftrerd:, ﬁm‘iwqfﬂ ;
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4=S10 Y BT, Joint Director/Scientist D. MOEF & CC, Lucknow.
5—aﬁmmmameﬁa=rﬁvﬁﬁ, I3, IR W)
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S.No

Directive

Current
Status

Gap / Recommendation

Concerned
Department

Identification and
GIS mapping of

Incomplete; no
formal

Conduct hydrological studies;
delineate floodplain for S, 25,

Irrigation / Minor
Irrigation

river and | demarcation | 50, 100-year return periods;
floodplain prepare  GIS map  with
notification
2 Catchment Ongoing Prepare integrated catchment | Irrigation / Minor
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